
O..N().844 OF 24106 

ORDER DATED 0. 12.06 

M_ A. N 80506 

Heard Mr.A.Kanungo.I..d.Couns for the apniicatit and 

Mr. S K.Ojha.Ld. Standing Counsel tbr the Respondents: on whom a 

copy ofthis O,A., has already been served. 

M.A,805/06 has been tiled by two applicants namelv Sri 

Parsuram Baharsingh and Sri Dehendranath Pattnaik to prosecute 

the case jointly. 

Having heard. the prayer to prosecute thecase jointly is 

alt owed 

MA.8o5'oô is disposed ofaccordinglv, 

MEMJRiADMN.) Hf 	 VICE-CHAIRMAN 

ç)RI)F:R NO. 2(1)ATF 0 0. 12.06) 
C' A Lv Lf  

In this case both of the applicants have jointly represented 

before the C.t ief Personnel Ofticer( Res.No. 2) vide Annexure-A/7 

dated 12.01 .06 followed by another representation(Annexure_A9 

appears to have tiled on 1306.06, DvCCM has trwarded the 

Annexnre-A /7 by Annexure-A/8 It is stated by the Coun sel for the 

Applicant that both the representations have flot been disposed of as 

vel. 



a'! 

2. In view of the above. Res.No. 2 is directed to dispose of the 
I 	

representations, which are pending with hini, on merit as per rutes 
F' 	

within three months from the date of receipt of this order. Copy of 

the O.A. along with enclosures shaH be thrwarded to Res.No2 

immediately, 

With the above, this O.A., is disposed of at the admission 

stage. 

Copies of this order along with copies of the OA, be sent to 

the Respondents and free copies of this order be handed over to the 

Counsel for both the parties. 

MEMF3ERADMN.) 	 VICE-CHAIRMAN 


